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 MR,  DEPUTY-SPEAKER;  He
 may

 continua his  speech  when  this  subject
 is  taken  up  next  time,
 12.3)  brs.

 —
 HALF  AN  HOUR  DISCUSSION

 FINANCIAL  ASSISTANCE  For  MopganysA-
 TION  OF  POLICe  Force  in  GUJARAT

 MR.  wWEPUTY-SPEAKER:  The
 House  will  now  take  up  the  Half  an
 Hour  Discussion.

 SHRI  P.  M.  MEHTA  (Bhavnagur;.
 Mr.  ty-Speaker,  Sir,  sometime
 back  I  had  seen  @  press  report  that
 the  displaced  Deputy  Home  Minister
 of  Gujarat  had  disclosed  that  the
 Government  of  Gujarst  had  prepared
 a  master  plan  for  the  modernisation
 of  the  police  force  and  that  they  have
 forwarded  it  to  the  Central  Govern-
 ment  for  financiul  assistance,  हे
 thought  that  this  is  a  very  important
 matter  and  1  should  seek  some  infor-
 mation  from  the  Central  Government.
 Therefore,  I  gave  notice  of  my  ques -
 tion.  But  the  answer  does  nct  give
 any  information  nothing  comes  out
 from  the  answer.  That  is  why  I  am
 ralaing  this  half  an  hour  discussion.

 Though  the  discussion  relates  to  the
 modernisaffon  of  the  police  force  of
 Gujarat,  the  issue  involved  is  much
 larger  and  concerns  all  the  States.
 The  question  is  whether  the  time  has
 not  come  when  the  police  force  re-
 quires  immediate  modernisation  and
 overhauling.  It  has  been  reported
 on  various  occasions  in  the  press  that
 several  States  like  Bihar,  Assam  and
 Maharashtra  are  considering  this  im-
 portant  préblem.  It  is  unfortunate
 that  the  Government of  India  is  in-  ~
 different  to  this  basic  problem,  the
 solution  of  whieh  is  very  essential  for
 maintaining peece  in  the  country.

 event or  incident,  The  unrest  and
 discontent of  the  police  force  in  UP
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 ultimately  resulled  in  the  police
 mutiny.  The  civil  ‘administration
 there  got  completcly  paralysed  and
 the  popwar  government  broke  down.
 This  was  because  of  the  careic-ssness
 and  negligence  on  the  part  of  the
 State  Government  and  the  indiffe-
 rent  attitude  of  fhe  Union  Govern-
 ment.  The  State  Government  failed
 to  take  the  necessary  steps  to  redress
 the  grievances  and  remoye  the  dis-
 content  of  the  police  force  in  time  and
 the  Union  Government  aiso  failed  to
 assist  the  State  Government.  7

 The  concept  of  mdernisation  snould
 not  be  a  narrow  or  limited  one.  The
 supply  of  modern  equipments  should
 not  be  the  only  concept  of  moderni-
 sation  of  the  police  force.  The  con-
 cept  should  be  much  broader  and
 wider  and  should  cover  the  humane
 aspect  of  the  problem  of  the  police
 force.

 Therefore,  a  new  comprehensive
 approach  to  the  working  of  the  en-
 tire  police  force  is  required,  The
 Union  Government  should  evolve  a
 mode]  master  plan  covering  the  mod-
 ernisation  inclusive  of  human  aspects
 of  the  police  force  problems.

 One  Polite  Commission  has  come  to
 some  interesting  conclusions.  I  would
 like  to  refer  to  it  because  these  ob-
 servations  are  of  such  nature  that
 will  apply  to  the  State  of  Gujarat
 very  muoh  today.  1  quote  the  obser-
 vations  as  reported  by  the  National
 Herlad  dated  26th  May,  1972.  It  says

 “The  U.P.  Police  Commission, ...
 has  come  to  the  “irresistible”  con-
 clusion  that  “cenncealment  of  crime
 has  been  indulged  in  on  an  exien-
 sive  acale"  in  the  State.

 The  Commission  observes  thay  tha
 crime  statistics  since  Independence
 “bear  on  their  fact  marks  of  un-
 reality.  Indeed,  they  run  contrary
 to  the  experience  of  everybody,  and
 their  unreality  does  not  need.  much

 re
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 ‘Anotner  factor  is  the  mobility  of
 police.  Today  the  mobility is  at  a

 MR.  DEPUTY-SPEAKER:  It  is
 more  a  discussion of  what  the  police

 Adequate  number  of  different  types
 of  vehicles  is  a  basic  requirement  for
 the  efficient  working  of  the  police  de-
 partment.  They  should  also  be  pro-
 vided  with  telephones  in  every  police
 station  and  walkie-talkie  equipment

 cost  of  living  index.  ie
 and  amenities  Hke  good  living  con-
 ditions,  recreational  facilities,  provi-
 sion  of  cold  drinking  water  and  lib-
 rary  are  not  luxuries  today  but  are
 pre-conditio  18  to  the  police  for

 il service.  :

 J  would  like  to  know  from  the  Go-
 vernment  the  broad  outline  of  Guja-
 rat  Mester  Plan  which  hes  been  sub-
 mitted to  the  Central  ह.
 for  financial  assistance,  what  would
 be  the  Union  Government's  assistance
 for  implementation of  this  Master
 Plan,  whether the  Government of
 India  propose  to  evolve  any  uniform
 minimum  estsndard and  propose  to
 prepare  the  model  Master  Plan,  and
 what  action  Government propose  to
 take  on  niatters  like  communiration

 र

 (ELA.  A.A,  Dis.)
 MR.  ODEPUTY-BPEAKER:  Mr.

 P.  G,  Mavalankar.  Only  a  question.
 SHRI  #  ७.  MAVALANEKAR

 (Ahmedabad):  I  will  only  ask  a
 long  question.  .

 Iam  very  glad  that  my  friend,  Mr.
 Prasannabhai Mehta  has  brought  up
 this  question for  discussion  in  the
 House.  I  hope,  the  Minister of  State,
 Shri  x  C.  Pant,  will  give  an  ade
 ्य  ‘axe  suonsenb i  ayund
 what  exactly...  .

 आर
 ‘

 DEPUTY-SPEAKER:  Now
 ४  has  been  added  to  ‘question’!

 SHRI  P.  G.  MAVALANKAR:  It
 will  be  only  (a),  (b),  (०,  (छी.

 I  shall  be  extremely  brief.

 Since  independence  we  have  been
 finding  that  the  police  have  to  play
 an  increasingly  larger  role  in  dealing
 with  various  public  agitations,  de-
 monstrations,  etc.  All  kinds  of  pro-

 public  expect
 and  what  is  it  that  Government  want
 to  do  in  terms  of  modernisation  which
 will  enable  the  police  force  to  behave

 fore.  my  questions  are:  what  exact-
 ly  is  meant  by  ‘modernisation  and,
 financial  assistance,  for  what?  Apart
 from  salary  structure,  service  condi-
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 money  will  be  required  even  to  train
 the  instructors?  How  will  the  Police
 behave  in  terms  of  public  co-opera-
 tion?  After  all,  they  have  to  imple-
 ment  and  enforce  the  law.  They
 must  see  that  law  is  not  merely  an
 instiument  of  coe:¢ion  .but  if  15  also
 an  instrument  for  seeking  co-opera-
 iion  from  the  people  How  are  they
 equipped  to  seek  mote  co-operation
 from  the  people?  Is  our  Policeman
 also,  in  terms  of  moglernisation,  go-
 ing  to  be  trained  and  equipped  in  as
 far  as  he  will  be  able  to  show  him-
 self  up  as  a  fmend  and  guide  to  the
 people?  In  London,  the  London  bobby
 15  Well-known  as  a  friend  and  guide
 Why  not  our  Policemen  behave  in
 the  same  way’  About  humanitaran
 conditions,  how  much  money  15  go-
 ing  to  be  spent  in  terms  of  making
 the  Police  also  being  treated  as  a
 humanitarian  lot?  T  will  onlv  give
 one  illustration  to  prove  my  point
 and  sit  down  Adequate  money  1s
 not  spent  by  the  Centra]  and  the  State
 Governments  2  this  regard  For
 exumple,  when  election  takes  place
 for  the  Lok  Sabha  or  for  the  Assemb-
 ly,  counting  takes  plare  for  hours  I
 know,  for  I  have  recent  personal  ex-
 perience  When  counting  of  votes  for
 the  Parliamentary  election  in  which
 I  was  a  candidate  took  place  1  went
 on  for  hours  and  everybody  including
 the  counting  officers  were  given  tea
 end  other  refreshments  Bunt  the
 Tolicemen  who  were  =  standmg  on
 duty  for  hours  together  were  not
 given  anything!  When  I  asked  the
 Magistrate  on  duty  as  to  why  should
 they  not  be  given  refreshments  also.
 the  reply  was  that  there  was  no  pro-
 vision  for  it  Is  it  that  a  rpecial
 law  is  required  to  enable  the  autho-
 rities  to  provide  tea  and  refreshment.
 to  the  Policemen  on  duty  when  such
 refreshments  are  already  given  to  all
 other  officers?  I  want  to  know  whe-
 ther  you  are  not  going  to  spend
 money  for  modernisation  and  for  all
 these  things?  ः

 Gujarat  Pohce
 (H.A.H.  Dis.)  *

 औ  मूल भद  डाग  (पांगी)  पारद

 महोदय,  मै  यह  जाना  थाहता  हं  कि  हमारे  देश
 मे  पुलिस  हारा  काम्मीजेर  ल  आफेसिज  के  जितने
 चालान  किये  जाते  है,  उम  मे  से  कितने  परसेट
 मक् सेस भुल होते  हैं।  क्या  स्त्री  महँ द०  1972-
 73%  बारे  में  ये  आपटे  दे  सकते  हैं?

 MR  DEPUTY-SPEAKER:  Look
 here,  we  are  not  discussing  ‘Police
 modernisation’  The  question  at
 whether  the  Government  of  Gujarat
 nas  submitted  a  scheme  to  the  Go-
 vernment  of  India  and  whether  the
 Government  of  Gujarat  has  asked  for
 financial  assistance  from  the  Govern-
 ment  of  India  is  the  question.  We
 aie  not  discussing  about  the  police
 orgenisation  of  the  whole  country.
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 MR  M  ए  DAGA:  The  question
 1५  not  only  that  The  question  is
 how  to  modernise  the  police

 MR  DEPUTY-SPEAKER  Order,
 please  I  will  read  out.  ‘Financial
 assistance  for  modernisation  of  the
 Police  force  in  Guarat’—this  1s  the
 subject

 SHRI  M  C_  DAGA:
 modernise  it?

 MR  DEPUTY-SPEAKER:
 make  your  questions  shortly

 श्री मन  चल  डागा  पुलिस ने  सैक्शन  109

 सी०  चार  पी०  के  तहत  कितने  ना लान  किये

 और  उनका फल  क्या  निकला  *  गूजरान
 में  पुलिस  के  द्वारा जी  चालान  किये

 जात ेहैं  उन  मे  से  कितने  परमेट  सक्सेसफुल

 होने  है--कितने  रिपरसेट  केमिज  मे  कनविक्शन
 होग  है

 How  to

 Please

 इसरा सवाल  --109  के  अन्दर  किसने
 चालान  गिराने की  पुलिस  ने  किये  है

 और

 अनका  व्या  |  निकला है।

 164  के  अन्दर  एडिडेन्शेल  स्टेटमेंट  और

 एफ  आई०  कारण  पुलिस  बनाती है,  कि  ने
 आरसलाविडैस से  आते  हैं  और  कितने  एफ  atte



 337  Modernisation  of  SRAVANA  12,  1895  (SAKA)  Gujarat  Police

 आई०  भार०  से  भाते  हैं?  इससे  मालूम
 हो  जायगा  कि  हमारी पुलिस  50  साम  पहले
 की  पुलिस  है,  सेवा-भावी पुलिस  नहीं  है,  केवल

 अहम  करने, खौफ  कायम  करने  भीर  कमाने
 का  साधन है  1

 औ  हुक्म चन्द  |... अ  (मारना )  उपाध्यक्ष
 महोदय, जब  पुलिस  इंस्पेक्टर के  लिए  भरती
 होती  है  तो  यह  देखा  जाता  है  कि  किस पार्टी को
 सपोर्ट  करता  है।  यदि  काग्रेस षा  को  सपोर्ट
 करता  है  तो  उसका  सिलेक्शन  हो  जायेगावरना

 नहीं  होगा
 ।

 टू मरी बात  --जब  कोई  किसी  प्रकार  का
 आन्दोलन होता  है  कौर  जनता जन  पुलिस  के
 काजू  में  नही  आनी  है  तो  ऊपर  के  अविकारी

 आदेश  देते  हैं  कि  गोली  शालाओं  ।  गोली  चलनी
 हैतो  बाद  में  मुकदमे  पुलिस  आलो  पर  चलते  हैं,
 आवेदन  यालों  पर  नही  चलते  हैं।  जिस  ने  आदेश
 दिया  हाउस  पर  केश  बिना  चाहिए  ।

 आप जानते है  कि  अनेकों  वर्षों  से  देश  में  एक
 हवा  खडी  हुई  है  कि  पुलिस  के  लोगों  को  युनियन
 बनाने  का  अधिकार  नही  है।  ऐसी  स्थिति  में  अपनी

 10  किस्म  की  समस्याओं  को  वह  किस  के  सामने
 कहें  t  मैं  भारत  सरकार  से  प्रार्थना  करता  ह  कि
 पुलिस  को  अपनी  यूनियन बनाने  का  अधिकार
 दिया  जाय  ।  जब  पुलिस  के  पिछले  आन्दोलन  को

 दबाया  गया,  उस  समय  क्या  स्थिति  पैदा  हुई  थी
 सेना  और  पुलिस  की  लडाई  हुई  थी  मारी  दुनिया
 के  देशो ंमें  हमारी  बेइज्जती  हुई,  हमे
 निया  देखना  पडा। उम  की  समस्याओं  को

 सुनने  के  सिए  कोई  महकमा  बनाया  जाय,  जिस  के
 सामने  अपनी  मूनियनके  माध्यम  से  बे अपनी

 दात  कहते  |

 आज  अवधि  हुई  मंहमाई  के  इन्दर उन  के

 जो  वेतन  स्तर  हैं  --आप  थोडा  उस  की  तरफ

 सियाह  कीजिये।  मेरा  ऐसा  अनुभव  हैकि  राज
 की  मं हवाई  को  देखते  हुए  उन  को  कम से  कम
 1289  LS—12
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 वेतन  1000  पये  से  कम  नही  होना  चाहिए।
 यदि  ऐसा  हो  जाये  तो  मेरा  विश्वास  है  कि  उन
 में  अटा चार  नहीं  रहेगा।  अत्याचार का
 मूल  कारण  मही  है  कि  उन  की  आमदनी  उनकी
 तनख्वाह  हसनी  कम  है  कि  उन  का  गुजारा  नही
 हो  सकता  q  सब  उन  के  खिलाफ  गाली  सकते  है
 पुलिस  करप्ट  है,  रिश्वत  लेती  है,  दस  तरह की
 बात  लोग  करते  हैं,  लेकिन  उन  की  जो  वास्तविक
 समस्या  है,  उस  पर  विचार  किया  जाना  चाहिए।

 राजस्थान,  गुजरात  मध्य  प्रदेश,  उत्तर

 प्रदेश,  ्य  प्रांत  आपस  में  एक  दूसरे  से  लगे  हुए
 इन  के  अन्दर  डाकू  समस्या  अभी  भी  बनी  हुई
 है।  मेन  माननीय  स्त्री  जी  को  एक  पत्न  भी
 दिया  था,  जिस  म  सूझाव  दिया  कि  उनकों

 आधा  निकर मिल नें  चाहिये  जिस  से  वे  इस
 प्रकार क  तत्त्वों  की  दानें  में  सफल  हो  ।

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  K.  C.  PANT):  Mr.  Deputy
 Speaker,  Sir,  in  spite  of  your  repeat-
 ed  warnings  that  the  discussion  was
 going  beyond  the  scope  of  the  sub-
 ject  which  had  been  raised  in  the
 Half-an-our  Discussion,  Members
 have  raised  several  points  which  are
 really  speaking  outside  the  purview
 of  this  discussion.  This  is  not  a  gene-
 ral  debate  on  the  police  and  it  can-
 not  be  also  a  general  debate  on  the
 Gujarat  police  because  police  is  a
 State  subject.  And,  any  questions
 pertaining  to  Gujarat  have  to  be
 asked  in  the  Gujarat  Assembly.
 Questions  of  the  kind  which  Mr.  Daga
 put  are  eminently  suited  for  the
 Gujarat  Assembly  and  if  Gujarat
 Assembly  Members  get  hold  of  these
 questions  they  will  be  benefited.

 SHRI  अ.  C.  DAGA:  The  Report
 has  been  submitted  by  the  Govern-
 ment  to  you.

 SHRI  K.  C.  PANT:  There  is  no
 report.  There  is  a  master  plan  for
 the  development  of  police  force.  It
 does  not  contain  how  many  people
 have  been  arrested  and  challanged
 etc.,  ete.  Iam  only  saving  that  you
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 would  be  doing  a  service  if  the  ques-
 tion  ig  passed  on  to  the  Gujarat
 M.L.As.

 Then,  Mr.  Kachwai  said  that  the
 e  Inspectors  are  appointed  by

 e  Congressmen,  This  kind  of  base-
 less  remark  is  not  going  to  throw  any
 light  on  this  complicated  subject.

 The  questions  raised  by  Shri  Mehta
 1s  limited  in  scope.  But,  1  would
 lke  to  assure  him  that  even  while  I
 shall  confine  myself  to  his  State,  1
 shall  give  him  the  details  which  he
 has  asked  for  in  relation  to  the  All
 India  picture  as  well  as  Gujarat.  He
 asked  about  the  modernuation  of
 police  force  and  wanted  to  know  if
 the  time  had  not  come  to  modernise
 the  police  force  in  the  while  coun-
 try.  He  stated  gratuitously  that  the
 Government  of  India  was  indifferent.
 This  was  rather  uncalled  for.  If  he
 had  cared  to  study  the  problem  he
 would  have  seen  that  even  though
 police  is  a  State  subject  the  Govern-
 ment  of  India  has  been  helping  al!
 the  State  Governments  in  the  matter
 of  modernisation  of  their  police
 forces.

 SHRI  P.  M.  MEHTA:  My  observa-
 tion  was  derived  from  the  answer
 given  by  the  Deputy  Minister  for
 Home  Affairs  to  my  question.  That
 is  my  clarification  on  it,

 SHRI  K.  C.  PANT:  You  know
 every  question,  when  it  1s  answered,
 we  give  other  answers.  1  am  sure
 you  are  aware  of  the  attempt  made
 during  the  last  few  years  in  assisting
 the  States  in  modernisation  of  the
 police  forces.  There  again,  he  says
 that  the  concept  of  modernisation
 should  not  be  very  narrow  and  that
 it  should  cover  the  human  azpect.

 Now,  this  is  a  subject  which,  of
 course,  has  many  ramifications  and
 training  is  involved.  This  is  के  sub-
 ject  which  comes  directly  within  the
 purview of  the  States.  If  the  State
 Government  wants,  we  do  help  them

 Gudarat  Police  340
 (H.  A...  Dis.)

 in  the  matter  of  providing  necessary
 facilities  Uke  providing  the  policemen
 with  houses.  I  shall  give  you  some
 details  subsequently,

 Then,  Sir,  he  wanted  ws  to  prepare
 a  master  plan.  We  cannot  prepare
 such  a  master  plan.  It  is  for  the
 State  Governments  to  prepare  the
 master  plan.  We  have  asked  them  to
 prepare  their  master  plans  and  in
 fact,  after  we  receive  them,  subject
 to  the  utilisation  of  funds  that  have
 been  given  to  them  in  the  past,  we
 shall  make  fresh  allocations  to  them
 So,  we  feel  that,  in  this  matter,  the
 State  Governments  are  in  the  best
 position  to  know  exactly  how  they
 would  hke  their  police  forces  to  de-
 velop  what  their  peculiar  problems
 or  what  the  pecuhar  features  of  their
 developmental  programmes  should  be
 For  instance,  in  M.P.  to  which  ओर
 Kachwai  just  referred—he  referred  to
 the  dacoity  problems—there  15  a  da-
 coity  problem  This  problem,  tll
 recently,  was  one  of  the  big  problems
 The  police  force  had  to  be,  particu-
 larly,  tailored  to  meet  that  kind  of
 Problem  in  one  area  of  MP.  We
 would  do  it  knowing  the  require-
 ments  of  the  State.

 Now,  Shri  Mavalankar  raised  the
 point  of  salaries  etc.,  etc.  in  passing.
 उ  would  only  remind  him  that  the
 salaries  and  other  facilities  or  per-
 quisities  to  policemen  are  matters  for
 the  State  Gévernments  to  decide.  He
 also  referred  to  the  social  and  psy-
 chological  problems.  That  is  a  big
 problem.  I  will  not  be  able  to  deal
 with  it  in  a  few  minutes,  But,  I
 accept  its  Importance  and  I  would
 like  to  tell  him  that  one  of  the  im-
 portant  committees  which  has  been
 get  up  recently  is  the  Committee  of
 Police  Training.  That  was  because
 we  felt  that  the  outlook  of  the  police-
 men,  their  attitude  ta  the  general
 public,  their  attitude  to  agitations  etc.
 and  thelr  entire  approaches  should
 be  in  consonance  with  democra-
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 tic  structure and  in  consonance  with
 our  changing  socio-economic  situa-
 tion.

 So,  we  appointed  a  well  known
 sociologist,  Prof,  M.  के  Goray  to  be
 the  chairman  of  this  committee.  This
 committee  has  submitted  its  report,
 and  we  would  like  to  implement  the
 recommendations  as  and  when  they
 are  processed.  We  are  not  waiting
 till  the  end  so  that  all  are  process-
 ed,  but  as  they  are  processed,  we  are
 implementing  them.  So,  I  accept  the
 point,  and  this  is  what  we  have  con-
 cretely  done  in  that  direction,

 18  hrs.  \

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  What  about  unions  of
 policemen?

 SHRI  K.  C,  PANT:  Some  State
 Governments  are  allowing  some  kinds
 ef  unions,  usually  with  constitutions
 which  are  approved  of  by  the  State
 Governments  themselves  ‘So,  this
 again  differs  from  State  to  State  and
 there  is  no  uniform  situation  today

 Regarding  modernisation,  the  sche-
 me  that  we  have  at  the  Centre  was
 stanted  in  1969-70.  This  scheme  33
 on  the  basis  of  75  per  cent  loan  and
 25  per  cent  grant-in-aid,  and  it  was
 to  give  an  impetus  to  the  States  in
 the  direction  of  modernisation  of  their
 police  forces  and  in  respect  of  ex-
 penditure  of  a  non-recurring  nature
 on  items,  some  of  which  were  men-
 tioned  here,  but  some  of  which  I
 can  elaborate  also,  like  data-proces-
 sing  machines  for  crime  records  and
 so  on,  buildings  and  equwpment  for
 forensic  science  laboratories,  equip-
 ment  for  fingerprint  bureaux,  equip-
 ment  for  centres  for  examination  of
 questioned  documents,  wireless  equip~-
 ment,  communication  facilities  equip-
 ment  for  training  institutions,  and
 mobility,  that  is,  provision  of  vehicles
 ete.  I  have  had  occasion  to  place
 this  befare  the  House  in  the  past  also.
 I  would  like  to  repeat  that  this  sche-
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 med  has  been  functioning  now  for
 three  or  four  years,  and  within  the
 limitation  of  resources,  we  have  tri-
 ed  to  be  helpful  to  all  the  States.

 The  areas  which  I  have  mentioned
 just  now  are  specific  and  are  design-
 ed  mainly  to  improve  the  mobility
 and  communication  of  the  police

 forces  and  to  modernise  it  in  its  sci-
 entific  and  technological  capability,
 This,  in  short,  is  the  objective.

 The  Gujarat  Government  has  al-
 ready  been  allotted  a  sum  of  Rs.
 34.75  lakhs  under  this  scheme,  includ-
 ing  allocations  for  1973-74,  but  since
 we  have  not  received  a  report  on
 the  utilisation  of  past  allocations,  we
 have  not  yet  released  the  current
 years  allocation  of  Ra,  32  lakhs.

 SHRI  P.  M.  MEHTA:  Now,  he  will
 get  the  report  because  the  in-fightirig
 is  over  and  a  very  able  and  adminis-
 tratively  -apable  Chief  Minister  has
 taken  over,

 SHRI  रू.  C.  PANT:  1  am  glad  that
 that  the  Chief  Minister  hag  so  many
 admurers,  But  admirations  from  un-
 expected  quarters  makes  me  suspici-
 ous,

 This  is  the  broad  outling  of  past
 assistance,  and  the  current  year's
 assistance,  subject  to  our  getting  the
 utilisation  certificate,  would  be  Rs.
 32  lakhs.  During  the  current  finan-
 cial  year,  the  total  budget  allocation
 was  Rs.  8  crores.  But  due  to  finan-
 cial  stringency,  this  year,  a  cut  has
 been  applied  by  the  Ministry  of
 Finance,  and  I  understand  that  this
 year  we  shail  only  get  Rs.  6.5  crores
 for  thus  scheme.  But  I  may  tell  my
 hon,  friends  that  as  far  as  my  recoll-
 ection  goes,  the  allocation  has  been
 increased  generously  by  the  Ministry
 of  Finance  in  the  last  few  years;  it
 used  to  be  Rs.  1  crore,  but  it  was
 raised  to  Rs.  7  crores,  and  during  the
 last  two  or  three  years, it  was  Res.
 7  crores  and  then  Rs.  6  crores  ete.
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 and  now  if  they  apply  the  cut  in  the
 present  stringency,  I  cannot  really
 complain

 But  seeing  the  necessity,  I  wish
 we  could  get  more  funds  and  utilise
 these  funds  well,  I  am  sure  the  States
 would  take  full  advantage  of  these
 funds  But  seemg  the  present  situ-
 ation,  we  cannot  really  press  for
 more  than  the  Ministry  of  Finance
 will  allow

 I  have  already  indicated  the  figure
 of  Rs  82  lakhs  Apart  from  the
 financial  asmstance  referred  to  above,
 the  Central  Government  procure
 jeeps  for  State  Governments  They
 Q@rrange  supplies  of  wireless  equip-
 ment  for  communication  purposes
 They  also  import  certam  sophistica-
 ted  items  for  the  State  forensic  sci-
 ence  laboratories  The  value  of  the
 articles  made  available  to  the  Go-
 vernment  of  Gujarat  till  31७  March,
 1973  are  40  jeeps  costing  Rs  95  lakhs,
 wireless  equipment  of  the  value  of
 Rs  18  lakhs,  equipment  for  the  State
 forensic  science  laboratory  Rs  33
 lakhs  During  1973-74,  अ  1s  intended
 to  procure  for  the  Government  of
 Gujarat  34  jeeps  and  wireless  equip-
 ment  worth  Rs  15  lakhs  The  pay-
 ment  for  this  1s  of  course  to  be  made
 out  of  the  amount  available  under
 the  modernisation  scheme

 As  for  the  Master  Plan  to  which
 reference  was  made  by  Shri  Mehta
 when  the  States  were  asked  to  pre-
 pare  these  Master  plans,  it  was
 really  to  help  them  take  i  total
 view  of  their  developmental  plans
 But  so  far  as  the  Centre  is  concerned,
 it  was  made  clear  to  them  that  we
 cannet  assist  for  recurring  expen-
 diture,  1t  would  have  to  be  non-re-
 curring  expenditure  which  fits  mto
 the  overall  scheme  that  I  already
 mentioned

 Secondly,  Central  assistance  should
 be  used  by  the  State  Governments
 only  for  the  purchase  of  new  equip-
 ment  not  already  available  within  the
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 State  police  and  should  not  be  diver.
 ved  for  the  purchase  of  equipment  in
 replacement  of  existing  equipment
 Otherwise,  the  whole  process  of
 modernisation  would  be  «lowed  down
 and  obsolescence  would  imcrease

 Then  these  ,  primary  responsibility,
 as  I  mentioned  earlier,  for  equipping
 the  pohce  force  in  various  States  1s
 that  of  the  State  Governments  There-
 fore,  we  advise  State  Governments
 that  while  we  would  make  thu  money
 available,  they  should  not  reduce  the
 allocations  in  their  own  budgets
 Otherwise,  the  purpose  of  the  total
 amount  being  spent  on  modernisation
 of  the  police  forces  and  of  providing
 facilities  to  policemen  ete  would  be
 lost  We  would  be  paying  on  some-
 thing,  they  would  be  scaling  down
 their  allocations  and  the  net  result
 would  be  that  the  total  amount  would
 be  less  by  so  much  This  1s  a  burden
 which  the  State  Governments  would
 also  have  to  bear

 SHRI  P  G  MAVALANKAR’  Is
 Central  assistance  based  on  a  fixed
 percentage  or  does  it  go  by  the  merit
 of  each  State's  master  plan”

 SHRI  ऋ  C  PANT  The  Master
 plan  ts  व  recent  innovation  हा  th
 past  we  have  roughly  divided  the
 amounts  I  have  got  the  total  amount
 for  each  State  I  have  given  it  to
 Parliament  algo  in  the  past  Now
 we  go  on  how  much  they  have  been
 able  to  spend,  which  is  a  very  good
 eritenon  The  State  Government  has
 to  ensure  thet  all  the  equipment  re-
 celved  or  procured  by  them  by  avazi-
 fing  of  Centra]  assistance  under  the
 modernisation  scheme  ig  properly
 utilised  within  time

 These  are  the  conditions  broadly,
 if  you  call  them  conditions,  or  advice,
 if  you  like,  which  we  gave  to  State



 45  Modernisation  of  SRAVANA  12,  1895  (SAKA)  Gujarat  Police  346

 whieh we  have  been  giving in  the
 pest,.  But  that  would  be  subject  to
 the  availability of  resources.

 The  Master Plan  submitted by  the
 Government  of  Gujarat  was  estimat-
 ed  to  cost  about  Re.  2  crores.  Now
 it  includes  provision for  various
 items,  I  need  not  go  into  details.
 But  it  did  not  contain  -provision  for
 certain  items  which  we  thought  were
 important  and  we  had  advised  the
 State  Government  that  they  should
 also  include  these  items  within  their
 scheme so  that  if  these  items  fell
 within  the  purview  of  our  moderni-
 sation  scheme,  we  could  help  Guja-
 rat  so  much  more.

 Therefore  our  attitude  is  one  of
 helping  the  State  Governments  to
 the  maximum  extent  possible.

 औ  डु कम बम्ब  कछवाय  :  केन्दीयसरकारको

 वन  बनने एक  हजार  ह्य  देना  चाहिए

 शबी  कृष्ण अमा  पस्त:  अगर  पुलिस का  वेतन
 केन्द्रीय सरकार  देने  लगेगी,  तो  राज्य  सरकार

 के  पास  क्या  रहेगा?  राज्य  सरकार  की  पुलिस

 है।  आप  के  खिलाफ  कार्यवाही करने  की  सारी

 जिम्मेदारी हमारी  ही  क्यो  हो?

 Sir,  some  reference  was  made  to
 the  other  assistance  which  has  been
 given  by  the  Centre.  In  a  general
 way,  we  have  taken  various  steps,  and
 if  I  outline  these  steps  you  will  see  in
 what  extent  the  Centre  has  created
 facilities  which  are  significant  not
 only  for  the  development  of  the  po-
 lice  forves  and  the  utilsation  of  अटन
 ence  and  technology  by  the  Central
 police  forces  but  by  the  State  also.
 For  instance.  three  forensic  science  la-
 boratories  have  been  set  up  at  Calcut-
 ta,  Hyderabad  and  Delhi,  and  these
 assist  the  States  also  in  the  investi-
 gation  of  crime.  Offices  of  the  Gov-
 ernment  Examimer  of  Questioned  Do-
 cuments  have  been  established  at  Cal-
 cutta,  Hyderabad  and  Simla.  A  Bureau
 of  Police  Research  and  Development
 was  set  up  in  1970.  Then  an  Institute
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 of  Criminclogy  and  Forensic  Sciences
 has  been  established  to  train  the
 State  police  officers,  A  Directorate  of
 Police  Training  has  been  set  up  आ
 the  Bureau  of  Police  Research  and
 Development  again  to  assist  the  States
 in  the  day-to-day  problems  of  train-
 ing  the  police  personnel.  This  is  what
 Shri  Mavalankar  referred  to.  Stand-
 ing  Advisory  Committees  cn  Forensic
 Sciences  and  various  others  subjects
 of  police  interests  have  been  set  up.
 Then,  we  organise  the  conferences  of
 IGPs  and  DIG  (CIDs)  every  year.
 Then,  proposals  are  under  considera-
 ion  to  set  up  a  Central  Traffic  Ins-
 titute  to  train  police  personnel  in  all
 aspects  of  traffic  control  and  also
 institutes  called  Medicc-Legal  Inati-
 tutes  to  train  medical  officers  of  the
 States  in  matters  like  post-portem,
 etc.

 Reference  was  made  to  the  treat-
 ment  of  agitators.  Generally  speaking,
 We  always  advise  the  policemen  not
 to  have  a  confrontation  with  agitators
 to  avoid  unnecessary  use  of  force,  and
 to  be  as  polite  and  courteous  as  they
 can  to  the  leaders  of  the  various  po-
 Hitical  parties  who  may  be  involved.
 But  in  spite  of  that,  sometimes  when
 viclence  takes  place  then  certain  con-
 sequences  fcllow.  But  I  think  if  we
 in  the  House can  agree  also  to  see
 that  that  does  not  happen,  then  only
 the  policemen,  can  discharge  their
 duties  without  coming  in  direct  con-
 frontation  with  the  agitators  i  do
 net  think  any  policemen  welcomes  gs
 confrontation  but  he  is  sometimes
 driven  into  a  position  where,  in  order
 to  maintain  law  and  order,  he  has
 no  option  but  to  get  into  confrontation
 with  public  men  or  other  agitators
 who  are  in  position.

 Then,  I  mention  the  assistance  given
 by  the  Centre  for  police  housing.  It
 13  100  per  cent  lean  assistance  and
 it  is  for  residential  houses  for  non-
 gazetteq  police  personnel  in  the  States.
 This  was  introduced  in  1956-57  and
 initially  we  expected  the  States  to
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 give  the  mafeting  fund.  fh  fact,  that
 was  the  badis  on‘  which  the  scheme
 Was  ह.  But  later  on  when  we
 found  the  States  were  having  difficul-
 ties,  we  have  done  away  with  the
 matching  fund  idea,  and  so  the  amount
 trade  available  to  the  States  till  31-3-73
 under  the  pdlice  housing  scheme  is
 Rs,  $074  crores.  The  budget  allocation
 for  ‘1978-74  is  Rs.  4.5  crores  making
 a  gran)  total  of  Rs.  55.24  crores.  This
 includes  a  sum  of  Rs.  216.22  lakhs
 made  available  to  the  Government  of
 Gujarat  til]  31-8-1973,  The  allccation
 for  Gujarat  for  1973-74  is  Rs.  30  lakhs,
 out  of  ‘which  50  per  cent  has  already
 been  réleaseqg  in  favour  of  the  State
 Government  In  splte  of  that  I  know
 there  1s  a  shortage  of  police  housing
 Jam  well  aware  cf  the  fact,  but  तीर
 ferent  States  have  put  in  different  deg-
 trees  of  efforts  to  resolve  this  prob-
 lem

 We  can  only  assist  and  help  the
 States  in  overcoming  the  problem  We
 cannot  substitute  the  efforts  of  1९
 States  in  this  direction,  This  is  the
 broad  pi¢turé  I  have  full  details,  full
 break  ups,  but  1  do  not  want  to  take
 up  the  time  of  the  House  in  giving
 further  details

 The  only  pomt  I  should  make  15
 that  whatever  we  do  from  here  been
 however  much  we  try  within  the
 hmutations  of  the  Centre's  resources
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 best,  then  we  can  overcome  this  prob-
 lem  and  we  can  help  to  rentove the

 having  to  feel  that  they  are  neglected,
 without  any  kind  of  agitatlorr  by  ing
 up.  It  is  the  duty  of  the  Government
 to  look  into  these  problems  and  both
 the  State  Governnent,  and  the
 Centra]  Government  are  trying  their
 best to  look  into  the  problems  of
 police  personsie]  in  partigulay  at  the

 1817  hrs

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  Aup-
 ust  6,  1973/Sravana  15,  795  (Saka)
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